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In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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Date of Ordar Sk Orders
f‘P 132,11 /99 (HA H-'.b’ff,/f?)
21.9.99
Ilene present for the petiticner
llonz was rres ent f£or the petiticner on 12.7.99
P when the case was listed. Vide order <of this Tribunal
( passed on 3.9.97 in OA 0.359/97, thiz Tribuna dJ'Le-~te~'1
to  respondent oo £o decide  the  applicant!
reprecentaticn at Ann.Ad dated 1£.5.1504 within a [‘Arl--ﬂ
of two months from the date of receipt of copy of this
order. The allegation of the petiticner 1nI thiz case is
that regpondents,/pposite party did nct chey the crders
of this Tribunal. The petiticner did nof mention the fact
that whether thr-*- retiticner has ever argrcached the
cppeeite party to find cut whether his representaticn has
been dlup aed uf cr not. The petiticner is not coming Lo
pursue this petiti-zn. Therefcre, we can only say that the
pstiticner has no grievance. We, therefire, 4o not feel
it proper 4o issue any notice to the opposite party.
Theref-re,/this Jontempt Fetiticn iz oconzigned to record.
(H.P.EWART) . (&.V. NEEFWAL,
S Adm. Menler Judicial Member
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